CENTRAL ADMINISTRATIVE TRIBUNAL

ALLAHABAD BENCH

Originel Application No. 727 of 19%2

Budhi Prakaesh Sharme vee.. Applicant
Versus

Union of India and (thers .... Respondents

G URA ¢

Hon 'ble Justice UJLC. Srivastava, V.C

Hon 'ble Mr. K, (bayys, Member(A)

The pleadings are complete, the cese is

being heard snd disposed off finally. The post of

Extra Departmental Branch Post Master Gazipurded °

(Firozabad ), fallen vacent due to retirement of
Sri Nerottam Singh Sharma on 3.2.199l.‘ # requie-
sitioﬁ was sent to Employment exchange Firozeabad
to furnish the list pf suiteble persons for the
appointment of the said post. The persons who
were pessessing the requisite gqualificdtions were
addressed to epply in the prescribed form. The
applicant wés also one of the cendidetegfor the

said post. He has been holding the charge of EDDA

o

t Gazipur B.U... It was there after action for
verification of character and entecident through
police authorities &nd other details were verified
and af ter verification it was found that the

applicent was not prepared to resign from the

post of EDDA Gezipur and the caése of his brother
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who élso applied for the same was &¢lso not found
fit for eppointment . (he enother person Vishnu
putt Sharme who wes educCted ugto High school and
héving room wés selected end given eppointment.

The appointment of Vishnu Dutt Sﬁcrma hes been

challenged by the avplicent. The question is that
incase the auplicent is not entitled for the said
post and he is nol _repaered to residn the post
which he held, obviously he hés no right to

on

challenge/the said post or claim appointment of
eany one. It is in the jurisdiction of the euthority
goncenred to select the best amongst and 5ri Vishnu
Dutt wes the best cmongst e¢ll ond he fulfilled

the requisite quelificetions. There being no

good ground to interxrfere in this cese. The
applicant who wes holding the chsrge of the office
cannot resist the appointment and hold two charges.
~ person cénnot be allowed to hold two charges
eand he can give the second charge only in the

ebsence of any regular gppointment,

2. With these observetions the spplication
is dismissed, No order &s to tne costs.
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